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t. C. Narayafl 
K. ChengalrayUdU 
Eduard 
S.C.flasthafl 
\Ienkatar8m8ra 
Visuanath Kamath 
r'lohan 

B. Ganesh 
Hanumanthu 
D. Plajlikarjufl 

i. K. Kumarasu&Y 
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Applicants. 
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The General Manager, 
SC Rly, Socunderabad. 

The Chief Personnel Orficar, 
SC 

 
Rly, Socubri orati ad 

The Chief Commercial super.intefldenitt 
SC Rly, Secundorabad. 

The Sr. Divisional Personnel Officer, 
Sc Rly, Gunakal. 

The DivisiOflSl Railway Manager, 

Sc Rly, Guntakal, 
.. RespondentS. 

counsel for the Applicants 

counsel for the RespondentS 

Mr. s,Pamaktiahfla Rac 

Mr. N.V. Rarnana,SC for Rlys. 

C OR AM THE HON'BLE SHRI JUSTICE V. NEELADRI RAG : VICE CHAIRMAN 

THE HON'BLE SIRI R. RANGARAJAN 	
MEMBER (ADMN.) 



4' .  

: 	4 
 

In the result,; we follow the orders of this 

Tribunal in C..No01169/91 and 86/92 and direct; the 

respondents as fol1ows 

The respondeAts should consider the cases of all 

the applicants herein, 
I 

Oven  if they are engaged after 

28.7.1987 for absorptiok ei'1er in a regular capacityor 

casual labourer in the untal Division of South Central 

Railway and prepare a list in the same manner as was done 

in the case of Catering Cleaners who were applicants in the 

above cited O.As. 	Wbi.le preparing this list, the 

respondents have to give aye relaxation to the extent of 

Service they have put in, as Catering Contract cleaners 

till their services weretermjnated in 1991. 

The above diracion should 5e complied within a 

period of 3 wnths from the date of, receipt of a copy of 

this order. 

S. 	O.A. is ordered ccordingly. No costs.\ 

....................................... 

Cocy to:- 	 I 
The General Manager, Scuth Central Railtays,Secundorad. 
The Chief Personne1 Off1icer, South Central Railways,Sec'ba 
The Chief Commercijl Superintendent, South Central Railways, 

Scjnderabad. 
The Senior Divisional Personnel Offlcer,SC Riys,Guntakai, 

S. The Divisional Railway  Manager, 5, C,Rlys,Guntakal. 
One copy to Mr.S.Rma)crishna Rao,P.dvocate,CAT,Hyderabad. 
One copy to Mr.N,V.Ramana,5.09  for Rlys,CAT,Hyderabad. 

B. Oae copy to Library 
fle spare, 	 1 
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candidates from arong the existjng catering cleaners 

violating the ordtrs of the supeme Court.- It is also 

alleged that the respondents had arbitrarily framed rules 

stipulating that Ehe age limit Ar Cleaners to be aosorbed 

should not exceed' the maximum of 28 years, thereby dis-

qualifying the Canteen Cleaner. The services of the 

applicants were terminated witt effect from 31.3.1991, 

though it is stated that 	,umer of persons junior to 

them were continijed. Aggrieved by their termination, the 

applicants have represented tv authQrities; but there 

was no response.'  Hence, thisOP. is ffled for issue of 

a direction as above. 

when the O.A. carne up for hearing, 	the learned 

counsel for the,respondents fbirly submitted that this 

case has been cvered by the orders of this Tribunal in 

O.A.N(-).1169 	uL 	,nqj 	at. 	4.11 3091 	and 	O.A.No.86/92 	dt. 

4.11.1992. 

we haye perused 	he 1 above quoted judoments of 

this Tribunal and satisfied that this case is already 

covered by thoe judgments cted abovei 	The only point 

for further cohsideration is in regard to the maximum age 

pre.cribed for, engaging then as casuaL labourers in the 

Railways. 	It 'is by now well settled that the Casual 

Labourers should have been engaged initially before they 

attain the maximum prescribed age for employing them in 

Railways. 	While screening and absorbing them on a regular 

basis age relxation has to' be given to the extent of the 

service they have put in as Casual Labourer. 	In this case, 

the contract labourers who 	engaged within the maximum 

prescribed ago as Contract Cleaners  should be given relaxat 

of age to the,  extent of their service they have put in as 

Contract CluMners. 
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